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Accounts Officer., Office of 
the Telecom, District Engineer, 
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The General Manager, 
Telecommunjca tions, 
Kerala Circle, Trivandrum. 
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Mr K.R.8.Kajmal 
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applicant 
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respondents 

ORDER 

(SHRI S.P.!IUKERJI, VICE CHAIRMAN) 

In this application dated 13.3.1989 9  filed under 

Section 19 of the Administrative Tribunals Act, the 

applicant, who is working as Technical Supervisor, 

Telephone Exchange, Alleppey has challenged the impugned 

order dated 17.2.1989(Annexure_A1) by which the earlier 

order dated 4.2.1987 at Annexure-A4, giving him certain 

benefits for the purpose of pay fixation has been cancelled. 

Without going into the merit's of the case and having heard 

the learned counsel for both the patties, we find that 
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admittedly,tha earlier order dated 4.2.1987, giving the 

applicant certain benefits of pay fixation was withdrawn 

to his disadvantage on 17.2.1989 by the impugned order 

without giving any notice to him. The learned counsel 

for the applicant indicated that the earlier order dated 

4.2.1987 was issued by the respondents on the basis of 

the representation which had been riled by him, A copy 
of the representation is at Annexura-A3. It is also 

obvious that the applicant hat been allowed to enjoy the 

benefits of the earlier order dated 4.2.1987 for more than 

2 years after which, the impugned order was passed. The 

main justification dducd.by the learned counsel for the 

respondents is that the impugned order waspassedto 

rectify a mistake, which had been pointed out by the 

A ud it tr'd 	A'I2i198. Oe'i't.'ean"th.t Since 

the impugned order purported to withdraw certain financial 

benefits which had been given to the applicant, the principles 

of natural justice and fair play warranted that before the 

impugned order, withdrawing the benefits given two years 

earlier, is 	 a show cause notice a.e l&-.-ba given 
'- 	 c_ 

to the applicant and a final order passed after taking into 

account whatever arguments the applicant had to advance 

in support of. the earlier order passed on the basis of 

his own representation. 
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In the circumatances as indicated above, we allow 

the petition to the extent of setting aside the impugned 

order dated 17.2.1989 and directing the respondents to 

give a show cause notice to the applicant for withdrawing 

the order dated 4.2.1987 at Annexure—A4. The show cause 

notice should be issued to the applicant within a period 

of one month from the date of communication of the order 

and the applicant, if so advised,should send a representa-

tion within one month thereafter. - The respondents should 
p 

take a final decision about withdrawing the order dated 

4.2.1987, after considering the representation within a 

period of one month from the date of receipt. We alsoel  

direct that status quo be maintained till the disposal 

of representation of the applicant on the above lines 

is effected. 

There will be no order as to costs. 
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